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Da.. of Decisicn: 29.7.97
OA 33/93

Pharvar Lal Sen, Taily Wajes Casnal Labooe in the office of Post Master

General, Rajasthan Eastern Pegion, Jaipuar.
... Applicant

_ Versus
1. Union of India through the Secrefary to the Govi.of India, repartment}of

Posts, Ministry of Communication, Maw Delhi.

2. The Chief Foak Maszber General, Fajasthan Circle, Jaibur.

S. The Poat Macter Gzneral, Fajasthan Eastern Pejicon, Ajmer.

4, . The Direcstor, Foatal Sevvices (Head Cuarters), o/ the Chief Poast Maszter
senzral, Pajasthan Civels, Jaipur.: '

««. Respondents
CORAM:

HOL'ELE MF.COFAL FRISHIB, VICE CHATPMAM

For the Applicant ... Mr.R.P.Pareek
For the Pespondents «s. Mr.U.D.Sharma
0O-R-D-E-R
FEFR -HCI'ELE MR.30FAL TRIZHIR, VICE CHATRMAN

A
Applicant, Bhanwar Lal Z2zn, in this applicaticon undsr Ssction 19 of the
Administrative Trikunals Ack, 1925, haz <hallenyzd his  Jdizengagement from
43 a cazuwal labowr in the office of the Fost Master General, Pajasthan

A
Bastern Region, Jaipar, by a verkal order on 22.12.92,

2. Heard the lzarnsd counsel for the partizz.  Fecords have lheen carefully
perused.
S. The case of the applicant iz that he hae Ieen working as a casusl labour

in the office of Respondent o 2 w.e.f. 21206090, He had worked for 615 days
from the pericd from 22.5.50 o Z1.1Z2.5C, However, he was diseniadzd from
gervice Juz £o the shifting of the cffice from Jaipar ko Admer.  The applicant

vas allowed to contime in the Budjyet Section at Jaipmr as

a caswal lakbour
against a Group-D post lyiny vacant kot finally the Budget Section too was

chiftzd £ Ajmer on the eve of Z21.,12.97 and the applicant was asked
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to

accompany the truck carrying office rescrds and other aquipments.  On veachi
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Ajmer, the applicant reportzd for duey bat he was not allowed o join. The
applicant therzafter submitted an application to the Divector Pogtal Services,
vide Ann.A-11 Jdated 23,12.92., It iz contendzd that the rvespondents did not
reqularizs hiz serv eé and Aizenjayed him from zervics in an arkbitrary mannsr.
th

io
e espondents have stated that the applicant's dizenyagemant
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ince he was not on the remlar strength of that office
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was propst and legjal

and he had been working merely on casual kazis.

4. The applicant iz still in the sevvice of the respondents undsr a stay

crder granted by this Tribunal on 25.1.95 in the praeent application. It is
stated Ly the learned counsel for the aprlicant that temporary status has

already b=en senferred upon the applicant.

S In the facts and cirocunstances of the present case, the respondents are

direscted to oonsider the applicant's cas
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for re-znjajament and regularizaticn
of his zervices as per rules sukject to the availakility of any vacancy in

terms of the Casual Lakcurerz (Srant of Temporary Statns and Pegalarization)
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chame dated 12.4.91. at Ann.A-14, within a peri>d of four months fiom the Jate

{

of receipt of a copy of thiz order. This applicaticon atands dispossd of
accordingly with no crder as to costa.
(GOPAL” KRISHNA)
VICE CHAIRMAN



